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Election in Nav Bharat Coope-
rative Group Housing Society
Ltd., Delhi

4079. SHRI SURAJ BHAN :
Will the Minister of  WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
term of the present management of
the Nav Bharat C :o-operative Group
Housing Society  Lrtd., Delhi ex-
pired on 6th January, 1981 and the
present  management do not want
to hold fresh election in spite of re-
peated  demand; and

(b) if so, steps taken by the Re-
gistrar of  Co-operative  Socicties, -
Delhi to hold fresh election under
the supervision of an elecvion officer
appointed by him?

THE MINISTER OF PARLIA-
MENTARY  AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH) :
(a) Yes, Sir. .

(b) The Registrar Cooperative

Societies, Delhi have issued a re-

quisition under the Delhi Co-
operative  Societies Act, 1972 to
this Cooperative Soclety. In case
the election is not held by the So-
ciety within the given period, an
Election Officer shall be appointed .
by the Registrar Cooperative So-
cieties for holding the election of the
Managing Committee,
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Palmolein Oil alloted to Kerala

4081. SHRI A, A. RAHIM :
Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) the quantity of Palmolein Oil
allotted w0 Kerala during this year,
month-wise;

(b) has the Government received
any request from the State for the
increase in allocation; and
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(c) if so, will the Government
allocate  more palmolein  oil to
strengthen the public  distribution
system and for supplying to Centra!
Government  Units/Organisations ?

THE DEPUTY MINISTR IN
THE MINISTRY OF CIVIL
SUPPLIES (SHRI BRAJA
MOHAN MOHANTY) : (a) During
the current Oil Year 1980-81
(November, 19g80—October, 1981),
following quantities of Palmolein,

monthwise have been allocated to
Kerala :

Month Quantity
(in MTs)
November, 1980 2000
December, 1980 . 1500
January, 1981 : . 8oo
February, 1g81 . . 1400
March, 1981 1400
April, 1981 . . 2000
May 1981 . : . 2000
June, 1981 . : : 2200
July, 1981 . . . 2500
August, 1981. 3000

September & October, 1981  8o00*

26800

*includes 1000 MTs special alloca-
ton for Onam festival.

(b) and (c). Yes, Sir, As would
be seen from the above statement,
progressively increased allocations
of Palmolein have been made to
Kerala from May 1981 onwards.
These imported edible oils are sup-
plied to the State Governments for
distribution  through fair price
shops under the public distribution
system and not for supply to Central
Government units/organisations.
However, the employees of these
units/organisations can draw their
quota of edible oils like other con-
sumers, from the fair price shops
under the public distribution system

on the strength of their individuaj
food cards.





